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     O  R  D  E  R 

 

17.07.2019 -  Learned counsel for the Appellant submits that the Appellant do 

not wish to file rejoinder to the reply-affidavit, therefore, the pleading is complete.  

The parties should be ready for addressing the Tribunal on merit. 

 Post the case for ‘admission’ (after notice) on 22nd  August, 2019. 

 

 [Justice S. J. Mukhopadhaya] 
Chairperson 

 
 
 

 

                    [Kanthi Narahari] 
       Member (Technical) 
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